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NHRC flags misreporting
of scavenging data

NEW DELHI

The National Human Rights
Commission on Monday
recommended action against
government officials
responsible for incorrectly
reporting the number of
manual scavengers in the
country.
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States’ claim on manual scavenging
eradication ‘far from truth’: NHRC

OUR CORRESPONDENT

NEW DELHI: Holding zero
manual scavenging claims
of many states far from the
truth, the National Human
Rights Commission (NHRC)
has on Monday said that
accountability must be fixed
in case of wrong reporting by
authorities about the number
of manual scavengers in any
region of the country.

The apex human rights
panel has also recommended
the broadening of the defi-
nition of manual scavenging
to cover other types of haz-
ardous cleaning or enactment
of a new law for hazardous
cleaning.

A penal section could be
put in alaw to prevent the dis-
crimination and harassment
faced by the children of man-
ual scavengers and women
manual scavengers.

In recommendations that
are being sent to the Cen-
tre and states, the NHRC
has advocated that the reha-
bilitation process of manual

scavengers may be linked to
schemes under which they
can immediately start earn-
inglike MNREGA and revisit
to see how they and their fam-
ilies are doing.

The panel also wants the
compensation paid as one-
time cash assistance for
rehabilitation of manual scav-
engers may be enhanced from
Rs 40,000 to Rs 1 lakh. Nodal
authority that will bear the
expense of such compensa-
tion should also be clearly
specified, it said.

“Steps should be taken to
remove the role of middle-
men by making provision
like Direct Benefit Trans-
fer or by collaborating with
NGOs. There should be strict

action against local author-
ities, which employ people
to work as manual scaven-
gers,” the NHRC said in its
statement.

An app and a toll-free
number for registration of
complaints should be devel-
oped while the National
Crime Research Bureau
(NCRB) should monitor the
sewer deaths. The Ministry
of Finance should designate
a nationalised bank for each
state to take-up the respon-
sibility of extending loans
to manual scavengers and
their dependents up to Rs 10
lakh to take up the business
activity.

Either individual or group
insurances must be provided
to Manual Scavengers and
the premium shall be paid by
local bodies, the NHRC said
adding the National Safai Kar-
macharis Finance and Devel-
opment Corporation could
also provide financial assis-
tance to help startup working
in the domain of sanitation
and training to them.
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States’ claim on manual scavenging
eradication ‘far from truth’: NHRC

OUR CORRESPONDENT

NEW DELHI: Holding zero
manual scavenging claims
of many states far from the
truth, the National Human
Rights Commission (NHRC)
has on Monday said that
accountability must be fixed
in case of wrong reporting by
authorities about the number
of manual scavengers in any
region of the country.

The apex human rights
panel has also recommended
the broadening of the defi-
nition of manual scavenging
to cover other types of haz-
ardous cleaning or enactment
of a new law for hazardous
cleaning.

A penal section could be
put in alaw to prevent the dis-
crimination and harassment
faced by the children of man-
ual scavengers and women
manual scavengers.

In recommendations that
are being sent to the Cen-
tre and states, the NHRC
has advocated that the reha-
bilitation process of manual

scavengers may be linked to
schemes under which they
can immediately start earn-
inglike MNREGA and revisit
to see how they and their fam-
ilies are doing.

The panel also wants the
compensation paid as one-
time cash assistance for
rehabilitation of manual scav-
engers may be enhanced from
Rs 40,000 to Rs 1 lakh. Nodal
authority that will bear the
expense of such compensa-
tion should also be clearly
specified, it said.

“Steps should be taken to
remove the role of middle-
men by making provision
like Direct Benefit Trans-
fer or by collaborating with
NGOs. There should be strict

action against local author-
ities, which employ people
to work as manual scaven-
gers,” the NHRC said in its
statement.

An app and a toll-free
number for registration of
complaints should be devel-
oped while the National
Crime Research Bureau
(NCRB) should monitor the
sewer deaths. The Ministry
of Finance should designate
a nationalised bank for each
state to take-up the respon-
sibility of extending loans
to manual scavengers and
their dependents up to Rs 10
lakh to take up the business
activity.

Either individual or group
insurances must be provided
to Manual Scavengers and
the premium shall be paid by
local bodies, the NHRC said
adding the National Safai Kar-
macharis Finance and Devel-
opment Corporation could
also provide financial assis-
tance to help startup working
in the domain of sanitation
and training to them.
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NHRC issues notice to Secre
(CPV), MEA and DG Shipping

NHRC India has taken suo motu
cognizance of media reports on
stranded Indian sailors onboard
MV Anastasia and MV Jag Anand
in Chinese waters for over 146
days and their difficulties with-
out any rescue mission in sight.
It has observed that the contents
of media reports, if true, amount
to violation of human rights. Ac-
cordingly, the Commission has
issued notices to the Secretary
(CPV), Ministry of External Af-
fairs, Government of India and to
the Director General, Shipping,
Ministry of Ports, Shipping and

Waterways, Government of India,
calling for reports in the matter,
including action taken for release/
discharge of the seafarers of MV
Anastasia and MV Jag Anand,
stranded in Chinese waters. The
Commission also expects that the
Ministry of External Affairs may
take up the issue with the authori-
ties, through Indian Embassy in
People’s Republic of China, so
as to ensure immediate relief and
security of the stranded Indian
seafarers with promptitude. The
response is expected within two
weeks.
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NHRC announces winners of its
Short Film Awards 2020

NHRC has selected Thalsar Bang-
sar by Ravindra Manik Jadav for
the first prnize of Rs 2 lakh as pant
of s Short Film Award Competi-
tiom 2020. The film secks to raise
the concerns and conflict between
practicing folk traditions and chal-
lenges of contemporary times for
a sustamnable source of hvehhood
through educabon. Second pnze
of Rs 1.5 lakh will jointly go to
Womb of Melghat by Nitin Vas-
antrao Ganorkar and Annam by
Thomas Jacob. Third pnze of Bs
| lakh will jomntly go to And thus
man gets crushed again and again

by Jaya Rose and Suppar by Vinod
Garud. Besides these, the Commis-
ston has also decided to give a cer-
tificate of Special Mention to three
films namely, Dumroo by Rashid
Usman Nimbalkar, Saraswati by
Revar Gauravsimh and The women
on that street by Gautham Purush-
ottam Berde. The films were se-
lected by a Jury chaired by NHRC
Member, Dr DM Mulay, compris-
g senior officers of Commassion,
Bimbadhar Pradhan, Secretary
General and Anita Sinha, JS(P&T)
and National award winming film-
maker, Arun Chadha.
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NHRC FUMES

‘Manual
scavenging
still a reality’

SANA SHAKIL @ New Delhi

THE National Human Rights
Commission (NHRC) is in fa-
vour of broadening of the
definition of manual scav-
enging to include all forms
of hazardous cleaning after
it observed that many states
make “tall claim” of having
zero manual scavenging cas-
es, which it found were far
from the truth.

The human rights com-
mission on Monday recom-
mended that a “penal sec-
tion” be put in the law to
prevent “the diserimination
and harassment faced by the
children of manual scaven-
gers and women manual
scavengers.”

In a statement, the com-
mission said that it was
“strongly feltat National Hu-
man Rights Commission "
that “many states make the
tall claim that they have zero
manual scavengers and nil
insanitary latrines but these
are far from the truth.”

To prevent this the Com-
mission recommended that
“accountability must be
fixed in case of wrong re-
porting by the concerned au-
thorities about the number
of manual scavengers inany
region of the country.”

The NHRC has sent many
recommendations, incuding
those stated above, to the
centre and states, including
Union Ministries of Home
Affairs, Finance, Social Jus-
tice & Empowerment.

Among the recommenda-
tions sent to the authorities
include - rehabilitation proc-
ess of manual scavengers to
be linked to schemes under
which they can immediately
start earning like MNREGA,
amount of compensation
paid as one-time cash assist-
ance for rehabilitation of
manual scavengers to be en-
hanced from ¥40.000 to ¥1
lakh and strict action against
local authorities, who em-
ploy people to work as man-
ual scavengers.
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NHRC flags misreporting
of scavenging data

NEW DELHI

The National Human Rights
Commission on Monday
recommended action against
government officials
responsible for incorrectly
reporting the number of
manual scavengers in the
country.
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NHRC flags misreporting
of scavenging data

NEW DELHI

The National Human Rights
Commission on Monday
recommended action against
government officials
responsible for incorrectly
reporting the number of
manual scavengers in the
country.
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| OCTOGENARIAN’S DEATH

Kin receives 1L
compensation

POST NEWS NETWORK

Bhubaneswar; Jan 4: The state gov-
ernment has finally paid compen-
sation of Rs 11akh to the relatives
of one Dukhi Jethi who had re-
portedly sustained serious injuries
after falling into a 20-ft open man-
hole in the Old Town area of the city
here August 24, 2017.

Though the state government
was initially reluctant to pay the
compensation, it later acquiesced
due to the intervention of the
National Human Rights
Commission. The Commission is-
sued the order while hearing a pe-
tition filed by human rights ac-
tivist Dilip Kumar Das.

The commission also rejected
the plea of the Odisha Water Supply
and Sewerage Board (OWSSB)
which argued that the incident had
oceurred due to the negligence by
the contractor M/s East Coast
Construction Industries Ltd. The
workers of the company had left the
manhole open in a dangerous sit-
uation without taking any pre-
cautions.

However, the Commission stated
that it was the duty of the board au-
thorities to supervise the work
being carried out by the contractor.
However, the authorities neither re-
viewed the work nor brought to
fore the discrepancies in work.

Subsequently, the commission
asked the Chief Secretary to pay the
financial aid and take stringent
action against the official respon-
sible for the mishap. However, the
authorities later came to know that
Dukhi had passed away few months

Death due to
negligence

Dukhi, an 82-year-old woman, fell
into an uncovered manhole in the
city while she was going to her
son's house in Old Town area.
Later, she passed away

Though the state : The
government was : Commission
initially reluctant : issued the
to pay the ;| order while
compensation, it i hearing a
later acquiesced | petition filed
due tothe i by human
intervention of the : rights
National Human { activist Dilip
Rights Commission ;| Kumar Das

Jethi, husband of Dukhi, recently
received the cheque of Rs 1 lakh
from the authorities.

Meanwhile, the commission again
directed the Chief Secretary to iden-
tify the guilty official and take ac-
tion against him within four weeks.

Notably, Dukhi, a 82-year-old
woman, had fallen into an uncov-
ered manhole in the city while she
was going to his son’s house in Old
Town area. According to sources,
the fire services personnel rescued
Dukhi who reportedly spent the
whole night in the pit.
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NHRC notice on child tr afﬁckmg

STATESMAN NEWS SERVICE
BALASORE, 4 JANUARY:

The National Human Rights
Commission (NHRC) has
issued conditional summons
to the Principal Secretary,
Department of Home, Gov-
ernment of Odisha and the
Superintendent of Police,
CB-CID, Cuttack, to appear
in person on 17 March with
adetailedreportina caseof
child trafficking in
Bhubaneswar and other parts
of Odisha.

Acting on a petition and
subsequent submissionsfiled
by Lawyer and Human Rights
Activist Radhakanta Tripathy
the apex humanrightspanel
passed the order.

Tripathy alleged thatone
Narayan Dash, Bariguda,
Ganjam had kidnapped the
8 year old girl from her vil-

lage while she was witness-
ing afestival onthe occasion
of Kartika Purnima. Narayan
took the girl to Burupada
and sexually exploited her.
Next day, he engaged herfor
begging at different places
after selling her ear ring for
Rs 2000 to buy a mobile
phone.

Tripathy also alleged it
was failure of the Government
of Odisha in dealing with
children beingused forbeg-
ging and subjected to sexu-
al anddrug abuse.
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NHRC flags misreporting
of scavenging data

NEW DELHI

The National Human Rights
Commission on Monday
recommended action against
government officials
responsible for incorrectly
reporting the number of
manual scavengers in the
country.
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Manual scavenging eradication claimsu

NEW DELHI, DHNS: Holding
that claims of many states
on the eradication of manu-
al scavenging are “far from
truth”, the National Human
Rights Commission (NHRC)
has said that accountability
must be fixed in case of wrong
reporting by authorities about
the number of manual scaven-

gers from across the country.
It has also recommended
the broadening of the defini-
tion of manual scavenging to
cover othertypes of hazardous
cleaning orenactmentofanew
law for hazardous cleaning. A
penal section could be put in
thelaw to prevent the discrim-
ination and harassment faced

bythe children of manual scav-
engers.

In recommendations being
sent to the Centre and states,
the NHRC has advocated that
the rehabilitation process
of manual scavengers may
be linked to schemes under
which they can immediately
start earning like MNREGA
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Manual
scavenging not
eradicated:
NHRC

Holding that claims of
many states on the eradica-
tion of manual scavenging
are “far from truth”, the
National Human Rights
Commission (NHRC) has
said that accountability
must be fixed in case of
wrong reporting by author-
ities about the number of
manual scavengers from
across the country.

It has also recommend-
ed the broadening of the
definition of manual scav-
enging to cover other types
of hazardous cleaning or
enactment of a new law for
hazardous cleaning.

A penal section could be
putin the law to prevent the
discrimination and harass-
ment faced by the children
of manual scavengers.
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NHRC issues notice to Secretary
(CPV), MEA and DG Shipping

NHRC India has taken suo motu
cognizance of media reports on
stranded Indian sailors onboard
MV Anastasia and MV Jag Anand
in Chinese waters for over 146
days and their difficulties with-
out any rescue mission in sight.
It has observed that the contents
of media reports, if true, amount
to violation of human rights. Ac-
cordingly, the Commission has
issued notices to the Secretary
(CPV), Ministry of External Af-
fairs, Government of India and to
the Director General, Shipping,
Ministry of Ports, Shipping and

Waterways, Government of India,
calling for reports in the matter,
including action taken for release/
discharge of the seafarers of MV
Anastasia and MV Jag Anand,
stranded in Chinese waters. The
Commission also expects that the
Ministry of External Affairs may
take up the issue with the authori-
ties, through Indian Embassy in
People’s Republic of China, so
as to ensure immediate relief and
security of the stranded Indian
seafarers with promptitude. The
response is expected within two
weeks.
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NHRC announces winners of its
Short Film Awards 2020

NHRC has selected Thalsar Bang-
sar by Ravindra Manik Jadav for
the first prnize of Rs 2 lakh as pant
of s Short Film Award Competi-
tiom 2020. The film secks to raise
the concerns and conflict between
practicing folk traditions and chal-
lenges of contemporary times for
a sustamnable source of hvehhood
through educabon. Second pnze
of Rs 1.5 lakh will jointly go to
Womb of Melghat by Nitin Vas-
antrao Ganorkar and Annam by
Thomas Jacob. Third pnze of Bs
| lakh will jomntly go to And thus
man gets crushed again and again

by Jaya Rose and Suppar by Vinod
Garud. Besides these, the Commis-
ston has also decided to give a cer-
tificate of Special Mention to three
films namely, Dumroo by Rashid
Usman Nimbalkar, Saraswati by
Revar Gauravsimh and The women
on that street by Gautham Purush-
ottam Berde. The films were se-
lected by a Jury chaired by NHRC
Member, Dr DM Mulay, compris-
g senior officers of Commassion,
Bimbadhar Pradhan, Secretary
General and Anita Sinha, JS(P&T)
and National award winming film-
maker, Arun Chadha.
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NHRC flags misreporting
of scavenging data

NEW DELHI

The National Human Rights
Commission on Monday
recommended action against
government officials
responsible for incorrectly
reporting the number of
manual scavengers in the
country.
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NHRC FUMES

‘Manual
scavenging
still a reality’

SANA SHAKIL @ New Delhi

THE National Human Rights
Commission (NHRC) is in fa-
vour of broadening of the
definition of manual scav-
enging to include all forms
of hazardous cleaning after
it observed that many states
make “tall claim” of having
zero manual scavenging cas-
es, which it found were far
from the truth.

The human rights com-
mission on Monday recom-
mended that a “penal sec-
tion” be put in the law to
prevent “the diserimination
and harassment faced by the
children of manual scaven-
gers and women manual
scavengers.”

In a statement, the com-
mission said that it was
“strongly feltat National Hu-
man Rights Commission "
that “many states make the
tall claim that they have zero
manual scavengers and nil
insanitary latrines but these
are far from the truth.”

To prevent this the Com-
mission recommended that
“accountability must be
fixed in case of wrong re-
porting by the concerned au-
thorities about the number
of manual scavengers inany
region of the country”

The NHRC has sent many
recormmendations, incduding
those stated above, to the
centre and states, including
Union Ministries of Home
Affairs, Finance, Social Jus-
tice & Empowerment.

Among the recommenda-
tions sent to the authorities
include - rehabilitation proc-
ess of manual scavengers to
be linked to schemes under
which they can immediately
start earning like MNREGA,
amount of compensation
paid as one-time cash assist-
ance for rehabilitation of
manual scavengers to be en-
hanced from ¥40.000 to ¥1
lakh and strict action against
local authorities, who em-
ploy people to work as man-
ual scavengers.
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States’ claim on manual scavenging
eradication ‘far from truth’: NHRC

OUR CORRESPONDENT

NEW DELHI: Holding zero
manual scavenging claims
of many states far from the
truth, the National Human
Rights Commission (NHRC)
has on Monday said that
accountability must be fixed
in case of wrong reporting by
authorities about the number
of manual scavengers in any
region of the country.

The apex human rights
panel has also recommended
the broadening of the defi-
nition of manual scavenging
to cover other types of haz-
ardous cleaning or enactment
of a new law for hazardous
cleaning.

A penal section could be
put in alaw to prevent the dis-
crimination and harassment
faced by the children of man-
ual scavengers and women
manual scavengers.

In recommendations that
are being sent to the Cen-
tre and states, the NHRC
has advocated that the reha-
bilitation process of manual

scavengers may be linked to
schemes under which they
can immediately start earn-
inglike MNREGA and revisit
to see how they and their fam-
ilies are doing.

The panel also wants the
compensation paid as one-
time cash assistance for
rehabilitation of manual scav-
engers may be enhanced from
Rs 40,000 to Rs 1 lakh. Nodal
authority that will bear the
expense of such compensa-
tion should also be clearly
specified, it said.

“Steps should be taken to
remove the role of middle-
men by making provision
like Direct Benefit Trans-
fer or by collaborating with
NGOs. There should be strict

action against local author-
ities, which employ people
to work as manual scaven-
gers,” the NHRC said in its
statement.

An app and a toll-free
number for registration of
complaints should be devel-
oped while the National
Crime Research Bureau
(NCRB) should monitor the
sewer deaths. The Ministry
of Finance should designate
a nationalised bank for each
state to take-up the respon-
sibility of extending loans
to manual scavengers and
their dependents up to Rs 10
lakh to take up the business
activity.

Either individual or group
insurances must be provided
to Manual Scavengers and
the premium shall be paid by
local bodies, the NHRC said
adding the National Safai Kar-
macharis Finance and Devel-
opment Corporation could
also provide financial assis-
tance to help startup working
in the domain of sanitation
and training to them.
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